
Press Note 

Food Safety and Standards (Food Product Standards and Food Additives) 

Fourteenth Amendment Regulations, 2016 

Food Safety and Standards Authority of India has notified the Final 

regulation ‘Food Safety and Standards (Food Product Standards and Food 

Additives) Fourteenth Amendment Regulations, 2016’ w.r.t. the standards for 

limit of iron filings in tea in the official gazette of India and the same will 

come in to effect from the date of notification. The standards prescribe the 

limit of not more than 250 mg/kg for iron filings in tea. These standards 

have been finalised after consideration of the comments received from 

stakeholders in this respect.  
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᭭वा᭭᭝य और पᳯरवार क᭨याण मंᮢ ालय 

(भारतीय खा᳒ सुरᭃा और मानक ᮧािधकरण) 

अिधसचूना 
नई ᳰद᭨ली, 29 ᳰदस᭥बर, 2016 

 फा. सं. पी.15025/6/2004-पीएफ़एस/एफएसएसएआई.—जबᳰक खा᳒ सुरᭃा और मानक (खा᳒ उ᭜ पाद मानक और खा᳒ 
सहयो᭔य) संशोधन िविनयम, 2016 का ᮧाᱨप खा᳒ सुरᭃा और मानक अिधिनयम, 2006 (2006 का 34) कᳱ धारा 92 कᳱ उपधारा (1) 
के अपेᭃानुसार भारतीय खा᳒ सुरᭃा और मानक ᮧािधकरण कᳱ अिधसूचना सं. फा. सं. पी.15025/6/2004-पीएफ़एस/एफएसएसएआई 
तारीख 17 मई, 2016, ᳇ारा भारत के राजपᮢ असाधारण, भाग III , खंड 4, मᱶ ᮧकािशत ᳰकया गया था िजसमᱶ उन ᳞िᲦयᲂ से िजनके 
उससे ᮧभािवत होने कᳱ संभावना थी, उस तारीख से िजसको उᲦ अिधसूचना वाले राजपᮢ कᳱ ᮧितयाँ जनता को उपल᭣ध करा दी गयी 
थी, तीस ᳰदनᲂ कᳱ अविध कᳱ समाि᳙ के पूवᭅ आᭃेप और सुझाव आमंिᮢत ᳰकए गए थे; 

 और उᲦ राजपᮢ कᳱ ᮧितयाँ जनता को 25 मई, 2016, को उपल᭣ध करा दी गई थᱭ; 

 और भारतीय खा᳒ सुरᭃा और मानक ᮧािधकरण ᳇ारा उᲦ ᮧाᱨप िविनयमᲂ के संबंध मᱶ जनता से ᮧा᳙ आᭃेपᲂ और सुझावᲂ पर 
िवचार कर िलया गया ह;ै 

 अतः अब भारतीय खा᳒ सुरᭃा और मानक ᮧािधकरण, उᲦ अिधिनयम कᳱ धारा 92 कᳱ उप-धारा (2) के खंड (ड.) के साथ 
पᳯठत धारा 16 कᳱ उप-धारा (2) के ᳇ारा ᮧदᱫ शिᲦयᲂ का ᮧयोग करते ᱟए, खा᳒ सुरᭃा और मानक (खा᳒ उ᭜ पाद मानक और खा᳒ 
सहयो᭔य) िविनयम, 2011 का संशोधन करने के िलए िन᳜िलिखत िविनयम बनाता ह,ै अथाᭅत्:-  

िविनयम 

1. संिᭃ᳙ नाम और ᮧार᭥भ.—(1) इन िविनयमᲂ का संिᭃ᭡ त नाम खा᳒ सुरᭃा और मानक (खा᳒ उ᭜ पाद मानक और खा᳒ सहयो᭔य) 
चौदह संशोधन िविनयम, 2016 ह।ै 

    (2)  ये उनके राजपᮢ मᱶ ᮧकाशन कᳱ तारीख को ᮧवृᱫ हᲂगे। 

2.  खा᳒ सुरᭃा और मानक (खा᳒ उ᭜ पाद मानक और खा᳒ सहयो᭔य) िविनयम, 2011 मᱶ, िविनयम 2.10 मᱶ, उपिविनयम 2.10.1 मᱶ :-  
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(क )  खंड (1) मᱶ मद (च) के प᳟ात िन᳜िलिखत मद अंत:᭭थािपत कᳱ जाएगी, अथाᭅत्  :- 

        “(छ) आयरन ᳰफᳲलग (िम.ᮕा./ᳰक.ᮕा.) : 250 से अनिधक ।” 

(ख )  खंड (2) मᱶ मद (च) के प᳟ात िन᳜िलिखत मद अंत:᭭थािपत कᳱ जाएगी, अथाᭅत्  :- 

 “(छ) आयरन ᳰफᳲलग (िम.ᮕा./ᳰक.ᮕा.) : 250 से अनिधक ।” 

पवन अᮕवाल, मु य कायᭅकारी अिधकारी 

[िव᭄ापन-III /4/आसाधारण/362/16] 

ᳯट᭡पण : मूल िविनयम भारत के राजपᮢ, असाधारण मᱶ अिधसूचना संया एफ.सं. 2-15015/30/2010, तारीख 1 अग᭭त, 2011 ᳇ारा 
ᮧकािशत ᳰकए गए और प᳟ातवतᱮ िन᳜ अिधसूचना संयाकᲂ ᳇ारा संशोिधत ᳰकए गएः - 

(i) एफ. सं. 4-15015/30/2011, तारीख 7 जून, 2013; 

(ii) एफ. सं. पी.15014/1/2011-पीएफए/एफएसएसएआई, तारीख 27 जून, 2013;  

(iii) एफ. सं. 5/15015/30/2012, तारीख 12 जुलाई, 2013; 

(iv) एफ. सं. पी.15025/262/13-पीए/एफएसएसएआई, तारीख 5 ᳰदसंबर, 2014; 

(v) एफ. सं. 1-83एफ/एससीआई. पैन-अिध./एफएसएसएआई-2012, तारीख 17 फरवरी, 2015; 

(vi)  एफ. सं. 4/15015/30/2011, तारीख 4 अग᭭त, 2015; 

(vii) एफ. सं. पी.15025/263/13-पीए/एफएसएसएआई, तारीख 4 नवंबर, 2015; 

(viii) एफ. सं. पी.15025/264/13-पीए/एफएसएसएआई, तारीख 4 नवंबर, 2015; 

(ix) एफ. सं. 7/15015/30/2012, तारीख 13 नवंबर, 2015; 

(x) एफ. सं. पी.15025/208/2013-पीए/एफएसएसएआई, तारीख 13 नवंबर, 2015; 

(xi) एफ. सं. पी.15025/261/2013-पीए/एफएसएसएआई, तारीख 13 नवंबर, 2015;  

(xii)  एफ. सं. 1-10(1)/᭭टडᱹडᭅ/एसपी(म᭜᭭य एवं म᭜᭭य उ᭜पाद)/एसएसएआई-2013, तारीख 11 जनवरी, 2016;  

(xiii)   एफ. सं 3-16/िविश᳥ खा᳒/अिधसूचना (खा᳒ सहयो᭔य)एफएसएसएआई-2014 तारीख 3 मई, 2016; 

(xiv)  एफ. सं. 15-03/एफ./एफएसएसएआई/2014, तारीख 14 जून, 2016; 

(xv)  एफ. सं. 3-14एफ/ अिधसूचना (᭠यूᮝा᭭युᳯटक᭨स)/ एफएसएसआई-2013, तारीख 13 जुलाई, 2016; 

(xvi)  एफ. सं. 1-12/मानक/एस. पी. (मधु. मधुकारक)/ एफ. एस. एस. आई.-2015, तारीख 15 जुलाई, 2016;  

(xvii) फा.सं.1-120(1)/मानक/ᳰकरिणत/एफएसएसएआई-2015, तारीख 23 अग᭭त, 2016 

(xviii)  एफ. सं. 11/09/रेग./हामᲃनाइज़ेशन/2014, तारीख 5th िसत᭥बर, 2016; 

(xix)    फ़ा. सं. मानक/सीपीएलयू.सीपी/ईएम/एफएसएसएआई-2015, तारीख 14th िसत᭥बर,    2016;  

(xx)   एफ. सं. 1-110(2)/एसपी (जैिवक खतरे)/एफएसएसएआई/2010, तारीख 10 अᲦूबर, 2016;  

(xxi)   फा. सं. 11/12/िविन./ᮧोप./एफ.एस.एस.ए.आई.-2016, तारीख 10 अᲦूबर, 2016; 

(xxii)  फा. सं. मानक/एसपी(जल एवं पेय)/ अिध(2)/एफएसएसएआई-2016, तारीख 25 अᲦूबर, 2016;  

(xxiii)  फा. सं. 1-11(1)/मानक/एसपी (जल और सुपेय) एफएसएसएआई-2015, तारीख 15 नव᭥बर, 2016 और 

(xxiv)  एफ. सं. पी./15025/93/2011-पीएफ़ए/एफ़एसएसएआई, तारीख 2 ᳰदस᭥बर, 2016। 
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MINISTRY OF HEALTH AND FAMILY WELFARE 

(Food Safety and Standards Authority of India) 

NOTIFICATION 

New Delhi, the 29th December, 2016 

 F. No. P.15025/6/2004-PFS/FSSAI.—Whereas the draft of the Food Safety and Standards (Food Products 
Standards and Food Additives) Amendment Regulations, 2016,  were published as required under sub-section (1) of 
section 92 of the Food Safety and Standards Act, 2006 (34 of 2006), vide notification of the Food Safety and Standards 
Authority of India number F. No. P.15025/6/2004-PFS/FSSAI, dated the 17th  May, 2016  in the Gazette of India, 
Extraordinary, Part III, Section 4, inviting objections and suggestions from the persons likely to be affected thereby, 
before the expiry of period of thirty  days from the date on which the copies of the Official Gazette containing the said 
notification were made available to the public; 

 And whereas the copies of the said Gazette were made available to the public on the 25th May, 2016; 

 And whereas the objections and suggestions received from the public in respect of the said draft regulations have 
been considered by the Food Safety and Standards Authority of India; 

 Now, therefore, in exercise of the powers conferred by clause (e) of sub-section (2) of section 92 read with sub-
section (2) of section (16) of the said Act,  the Food Safety and Standards Authority of India hereby makes the following 
regulations further to amend the Food Safety and Standards (Food Products Standards and Food Additives) Regulations, 
2011, namely:- 

REGULATIONS 

1. Short title and commencement.—(1) These regulations may be called the Food Safety and Standards (Food 
Products Standards and Food Additives) Fourteenth Amendment Regula t ions, 2016. 

 (2) They shall come into force on the date of their publication in the Official Gazette. 

2.      In the Food Safety and Standards (Food Products Standards and Food Additives) Regulations, 2011, in regulation 
2.10, in sub-regulation 2.10.1,- 

(a) in clause 1, after item (f), the following item shall be inserted namely:- 

“(g) Iron Filings (mg/kg): Not more than 250.”; 

(b) in clause 2, after item (f), the following item shall be inserted namely:- 

“(g) Iron Filings (mg/kg): Not more than 250.”. 

PAWAN AGARWAL, Chief Executive Officer 

[ADVT.-III/4/Exty./362/16] 

Note : The principal regulations were published in the Gazette of India, Extraordinary vide notification number  
F. No. 2-15015/30/2010, dated the 1st August, 2011 and subsequently amended vide notification numbers,- 

(i) F. No. 4/15015/30/2011, dated the 7th June, 2013; 

(ii)  F. No. P.15014/1/2011-PFA/FSSAI, dated the 27th June, 2013; 

(iii)  F. No. 5/15015/30/2012, dated the 12th July, 2013; 

(iv) F. No. P.15025/262/13-PA/FSSAI, dated the 5th  December, 2014; 

(v) F. No. 1-83F/Sci.Pan-Noti/FSSAI-2012, dated the 17th February, 2015; 

(vi) F. No. 4/15015/30/2011, dated the 4th August, 2015; 

(vii)  F. No. P.15025/263/13-PA/FSSAI, dated the 4th November, 2015; 

(viii)  F. No. P.15025/264/13-PA/FSSAI, dated the 4th November, 2015; 

(ix) F. No. 7/15015/30/2012, dated the 13th November, 2015; 

(x) F. No. P.15025/208/2013-PA/FSSAI, dated the 13th November, 2015; 

(xi) F. No. P.15025/261/2013-PA/FSSAI, dated the 13th November, 2015; 

(xii)  F. No. 1-10(1)/Standards/SP (Fish and Fisheries Products)/FSSAI-2013, dated the  

11th January, 2016; 

(xiii)  No. 3-16/ Specified Foods/Notification (Food Additive)/FSSAI-2014, dated the 3rd May, 2016; 

(xiv) F. No.  15-03/Enf/FSSAI/2014, dated the 14th June, 2016; 

(xv) No. 3-14F/Notification (Nutraceuticals)/FSSAI-2013, dated the 13th July, 2016; 
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(xvi) F. No.  1-12/Standards/SP (Sweets, Confectionery)/ FSSAI-2015, dated the 15th July, 2016; 

(xvii)  F. No.1-120(1)/Standards/Irradiation/FSSAI-2015, dated the 23rd  August, 2016; 

(xviii)  F. No.  11/09/Reg/Harmoniztn/2014, dated the 5th September, 2016; 

(xix) Stds/CPLQ.CP/EM/FSSAI-2015, dated the 14th September 2016; 

(xx) F. No.1-110(2)/SP (Biological Hazards)/FSSAI/2010, dated the 10th October, 2016;  

(xxi) F. No. 11/12/Reg/Prop/FSSAI-2016, dated the 10th October, 2016; 

(xxii)  F. No. Stds/SP (Water & Beverages)/Notif (2)/FSSAI-2016, dated the 25th October, 2016; 

(xxiii)  F. No.1-11(1)/Standards/SP(Water & Beverages)/FSSAI-2015, dated the 15th November, 2016 and 

(xxiv)  F. No. P.15025/93/2011-PFA/FSSAI, dated the 2nd December, 2016. 
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